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PART I
[LEGISLATIVE DEPARTMENT
Naotification
The 27w March, 2(H)2

No. Leg. 4/2002—he following Act of the Legislature ol the Stte of
Huryana received the asseat of the Governor of Haryana on the 27t Muarch, 2002,
and 1s bereby pubiished for general information —

Haryana Act No. 4 of 2002

THE HARYANA CIVIL SERVICLES (EXECUTIVE BRANCH)
AND ALLIED SERVICES ANIY OTHER SERVICES
COMMON/COMBINLD EXAMINATION
ACT. 2002

AN
AT

1o provide for holding of Common/Combined Examindiion of direct retsuftment
fo Harvana Civil Services (Executive Branch) and Allied Services and Other
Services.

Be it enacted by the Legislature of the State ol Huryana in the Fifty-third
Year of the Republic of Indis us follows ;—

i, (J) This Act may be called the Haryana Civil Services {(Executive  Shou étle.
Branch} and Allied Services and other Services Common/Combied Bxamination  vommencement
Act. 2002 and application.

{2) It shall be deemed to have come into force with effect from the
20th August, 1989 and shall cover recommendations made by e Conunission
atter that date except section 5 of this Act which shall come o lorce ut once.

{32) Iushail apply to those persons who have been or are appointed or
otfered appointment to the services/posts recruitment o which is made by holding
Common/Combined Fxuamination.

2. T Uuis Ay unloss i comtext otherwise regnices. — Nefietions
£ UAed Services” mcans e Services shown in Appendix-A;

(il UAppendix” messs an Appendix appended to this Acg

(iif) UCommission™ means the Haryana Public Scrvice Commission
or Haryang Sud? Sefection Commission or both and shall include
Subordinute Services Sclection RBowrd, Haryana;
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(ivi Compmoe/Combined Examination™ means e compeiinve
examination conducted by the Commission which muy be
comprising of written cxanspaist and/or mlervievdviva voou!
persouadity testor iy other methed adopied by the Comunission
for recruitment (0 services/posts of more Wl one calegory.

{v) Uiher Seevices” means be servicesfpasis seorsttnient e which
16 made by holding Common/Combene:d Bxammnnon. bue does
nnt include the services/posis shown w Appendix A;

tvij Harymua Civdd Services (Bxecutive Branel)” measns the Stase
Civil  Services  (FExecutive Branch) or Bxtra Assistam
Commissioner (Under Training), ws twe case may bhe;

{vif

S

“Dirge! Recruitment” means in the case of Hovvana Civil
Services (Executive Branch) ouz of register B of Punjaby (il
Services (Executive Branch) Rules, 1930, as applicable w the
State of Haryany and in the caxa o Allied Services wid Other
Services, recraitment by opeo competiion bui does not include—
{a} appuintmien! by promodomy; or
(b) appeinunent by wansfer of an oflicer alreidy in the service
of any State Government or the Governmment of India;

(viff)  “Stace Government™ means the CGovernmment of the Site al
Harviny,

fix)  walting Bs17 means recommendation(s) of additional pame(s)
hy the Comnission for appointment (0 a seevice/post over and
abuve the advertised posls

Repeal, 3. The exceutive tstrucdons contatned 19 circulars No. R 14-GS-37/
3237-S. dated  June, 1937, No. 4506/H178-(38-37/9276. dated
[0 Seplember, 1937, No. 475 PS.CU37, dated $2th Joly, 1937, No. 1673 -G-11
56, dated 22nd March, 1957, No. 2311-GSE-72/16727. dated 26th May, 1972,
Na. 66/32/88-7G81, dared 28th {(cwber, 1993 ind Nu. G6/SINOTHGS], dated
27th February, 1998 and the notiicaton No. G.S KA Conss, Are 30%/2002, daed
28th Mareh, 2001, are bereby repealed.

Bt i L0070 Mo appomtmernd shall be mide 10 any DOSEST Servics o which this
Appemtnt Act applies beyond the number ol posts adverined.

D yanand die

niber ot (2 Notwilhslioding apything o the contrary contnined i any
Judgenent, order, decide Of Gacksion ol a courg of law, At e, regulaion or
axecutive instructions, no candidate, from e date of commeneement of this Act,
shatf, ou the busis of his merit or plucement i 2 {Cosamon/Combined Exwniranon,
live cight to seck aprointment (o Naovana Civid Services (Hxecutive Rrauch) and
ARied Servives or Dty Sepvices hoyond die mpnber o} sdvertised posts,
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3i The Sute Governoent shall not be compeent e offer appoiaiimnent
ta a candidale, who is piaced in the waidng list or who chuins housedf (o be in the
waiting list aa the basis of Common/Combined Examination, fur a pest for which
his ngmie was not recommended by the Commission :

Provided that Hf a candidate hus been appointed or offered appointmen
over and above advertised posts for any reason, the services of such
canddaic shall be dispeosed wikh, $lowever, b siradi be entitted o be
appointed Lo the service/post, if any. for which his name was originally

recammended by the Cammission

Provided Turther that no recovery of higher zaliary, emoluments or any
other Daanci) beneclits drawn by such candidite us i result of his
appointmient e excess of the advertised posts, shia! be made from him
bt s pay shali be tixed in the scale of the post 1o which he s found

entitled fur uppointment nuder this Act.

{4} The Sute Government may offer appumunien o the candidaies to
Baryana Cvil Services {Txceutive Branchy and Alljed Services or Other Seevices,
us the cuse mnay e die edent ol nundar of adverised posts ondy. Tlowever, no
candidate sindl be otlered appointment cven o the extent of number of adveriised
psts, if his raae is aot recotunended by the Conunission or it ke dues not fuilil
the eligihility condition luid down by (he State {Jovenuncat [of appointiment o
that service/post by way of service rules, regulatiogs or executive instructions, s
the case muy be.
3.¢71 "The Sune Government may, by nolificaion in (¥cial e,
mike yuies for layieg down e precedure reguired 10 be foliowed by the
Conunission for holding Common/Combined Examination.

{2)  Tvery rule made under this Act shall be laid as soon as miay be
after it 15 inade belore the Legislative Assembly while it is 10 session for o toll
pesiod of fourteen days which miy be comprised in one SEs0n ue i twWo OF muIe
suggessive sessions and if before the expiry ab the session in which it is so laid or
the sesssons immedintely folloaving Legistabive Assembly pacces thet the reles
should D eakhier sundified or annuiled, the rules shadi thercatter have etfect ondy
i such modified furm or be of ng effect, ax tie case may bel sa boweven that uny
such inodification o asmulent shall o vothout prejudics (o e witidity of
anything previously donc under those rales.

6. Nulwithsianding any judgement, decice., decision or order of any coturt,
anything done ur aciion taken under the fhrvana Civil Services Holding of

Common/Combined Examinatgon {or the Direct Recruitment 1o the posts of

Haryanu Civil Sepvices (Execwive HranchY and Allied Services imd Other Services
Rules, 200010 whiciy 18 nol inconsistent with e provisions ol ihis Act shall he
decmed to pe valid aud effective asaf such thing or actinn has heen done or giken
under the comrespemdiie provisions af this Act.

Tyt pakoe

ATHIEN

Salidaton.
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Appendix A
{See Section [(3) and 2(i) (v} {vi)

1. Excise and Taxation Ofticer
2. IXstrict Food und Supplies Coarrolier
3. A Class Tehsildar
4. Assstant Registrur, Cu-operutive Socicties
3. Assistant Excrse and Tuxation Officer
6.  Block Developmeat and Panclhayat Officer
7. Tradfic Manager
8. Distict Food and Sepplics Officer

Vo Assistaat Employmear Officer

L. N. MITTAL,
Sectetary 10 Government Haryana,
Legislative Department,

OZT=L R NG0R, Chd,
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PART |
LEGISLATIVE NEPARTMENT
Notificalion
The 13th December, 2002

No. Lep, 27/2002.—The following Act of the Legistature o the

State of Harvana received the assentl of the Governor of Haryana an the
6th December, 2002, and is hereby published for general information .—
Haryana Act No. 25 of 2002
THE HARYANA CIVIL SERVICES (EXECUTIVE BRANCH) AND
] ALLICD SERVICES AND OTHER SERVICES COMMON/COMBINED
5 EXAMINATION (AMENDMENT) ACT, 2002
AN
ACT
] Sfurther to anend the Haryana Civil Seivices (Fxecutive Branch) and Allied

Nervices aned Other Services CommnonsCombined Fxaminanion Jdct, 2002,

Br it enacied by the Legistature of the State of Harvana in the Fifty-third
Year af the Republic of India as follows :—

L. Thus Act may be called the Haryana Civii Services (Executive Branch) Sk orie
and Allied Services and Other Services Common/Combined Examyinaiion
(Amendirenty Act, 2002,

2. For Appenchx A of Ui Huryana Civil Services (Exceotive Branch) mnd  Sabsiution ot
Allied Services md Other Services Carnrnon/Combined Exanunalion Act, 3002, Appendie 2 ot
4 the fallowing Appendix shall be substituted, namely ;— Haryans Act 4

uf 2002
“APPENDIX A
[See section {3} and 2(i), (v) and (vi}}

AT L L%}

Deputy Superintendent of Police

R Ant 4.
ERENLIRT A A ey

1
2. Excise and twxation Officer
3. Businct Food snd Supphes Controller
f 4. ‘A’ Class Tehsilcdar
' 3. Assistanl Registrar, Co-gperative Sucieties

_ 6. Assistant Excise iyt Taxauon Oitteer
A 7. Bluck Developnient and Pasichayat Othicer
§  Tradhic Manayer
9. Dustrict Food and Supplies Officer
10, Assistant Employment Officer ™
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3. (1} The Haryana Civil Services (Exceutive Branch) and Allied Services
and Otheor Services Common/Combiped Exanupation (Aunendment) Crdinance,
2002 (Haryana Ordmance No. 2 of 2002), is hereby repealed.

(2} Nowwithstmding such repead, anvibing done ar any action taken
wnder the prncipal Act, as amended by the smd Ordipance, shall be deemed o
have heen done or taken under the principal Act, as amended by ttus Act.

P 1. AHUJA.
Joint Sccretary to Government Haryana,
Legishative Department.
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PART-1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 9th April, 2018

No. Leg.15/2018.— The following Act of the Legislature of the State of Haryana received

the assent of the Governor of Haryana on the 22nd March, 2018 and is hereby published for general
information:-

HARYANA ACT NO.12 OF 2018

THE HARYANA CIVIL SERVICES (EXECUTIVE BRANCH) AND ALLIED
SERVICES AND OTHER SERVICES COMMON/COMBINED
EXAMINATION (AMENDMENT) ACT, 2018

AN
ACT

further to amend the Haryana Civil Services (Executive Branch) and Allied Services and Other
Services Common/Combined Examination Act, 2002.

BE it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Civil Services (Executive Branch) and Allied Services Shorttitle.

and Other Services Common/Combined Examination (Amendment) Act, 2018.

2. In appendix A to the Haryana Civil Services (Executive Branch) and Allied Services and Amendment of
Other Services Common/Combined Examination Act, 2002,- Appendix A to

Haryana Act 4 of
(1) in the entry against serial number 10, the sign “.” existing at the end shall be omitted; 2002.

and

(i)  after serial number 10 and entry thereagainst, the following serial number and entry
thereagainst shall be added, namely:-

“11. Naib Tehsildar”.

KULDIP JAIN,
SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

56180—L.R—H.G.P., Chd.
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